GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

RAJYA SABHA
UNSTARRED QUESTION NO. 1033
TO BE ANSWERED ON 13.02.2025

lllegal felling of trees

1033. SHRI JAVED ALI KHAN:
SHRI RAMIJI LAL SUMAN:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased
to state:

(a) whether Government has conducted any assessment on the scale of illegal tree
fellingacross the country;

(b) if so, the details thereof, State-wise;

(c) the steps taken to curb illegal tree felling, including technological tools and enhanced
forest protection mechanism;

(d) the details of penalties and legal actions taken against individuals and organizations
involved in illegal tree felling during the last three years, along with the conviction
rates,State-wise; and

(e) the details of afforestation or reforestation initiatives to offset forest loss from illegal
activities, State-wise?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI KIRTI VARDHAN SINGH)

(a) and (b) The assessment of the illegal tree felling instances is carried out by the local
forest authorities and the associated data is maintained in the relevant forest offence
registers in accordance with the guidelines prescribed by the concerned State
Governments/UT Administrations.

(c) to (e) The protection and management of forest and tree resources is primarily the
responsibility of the concerned State Governments/Union Territory Administrations. There
are legal frameworks for the protection and management of forest and tree resources
which include, the Indian Forest Act 1927, Van (SanrakshanEvamSamvardhan)
Adhiniyam 1980, Wildlife (Protection) Act 1972, Biological Diversity Act, 2002, and the
State Forest Acts and Rules. The State Governments /UT Administrations take appropriate
actions to protect forests and trees as per the provisions made under these Acts/ Rules. The
instances regarding the illegal felling of trees as and when detected are booked under the
relevant Acts and proceeded against the offenders before the competent Authorities. The
details in this regard are maintained by the concerned State Governments/ UT
Administrations.

In order to stop the illegal felling of trees, State Governments are taking various measures
such as regular patrolling in the forest areas, establishment of patrolling camps/anti-
poaching camps, check posts at strategic and vulnerable locations, deployment of
vigilance and flying squad parties, regular inspections in vulnerable areas, etc. Besides,
State Forest Departments are also implementing Joint Forest Management programmes,
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awareness campaigns, educational programmes, etc., to secure the involvement of
communities in forest protection activities.

The Ministry supports the efforts of the State Governments/ UT Administrations for
afforestation and conservation of forests through various plantation schemes such as
National Mission for Green India, Nagar Van Yojana, and the Mangrove Initiative for
Shoreline Habitats & Tangible Incomes(MISHTI). Afforestation activities are also
undertaken in a major way by utilizing the Compensatory Afforestation Fund (CAMPA).
The Ministry is also implementing the 20 Point Programme (TPP) scheme
wherein,Afforestation targets of Item No 51-Afforestation - 51(a) - Area Covered under
plantation on - Public and Forest Lands (Hectare) & 51(b)- Number of Seedlings to be
planted on Public and Forest Lands (Number) are fixedannually by the Ministry to all
States/UTs. These targets are achievedcollectively by the States/UTs through various
programmes of the Central Government Schemes, State Governmentplans, non-plan
schemes, and plantation efforts by NGOs, Private organizations, and Civil Societies. The
details of plantation taken by States/UTs under the 20 Point Programme in last three years
are given at the Annexure.

Further, on the occasion of World Environment Day Sth June 2024, the Hon'ble Prime
Minister has launched the 'Ek Ped Maa Ke Naam' (Udh ﬂ's’ ard ATH) campaign and urged
all citizens to contribute to make our planet better and called upon everyone, in India and
around the world, to plant a tree as a tribute to our mothers. The initiative encouraged
people to plant a sapling as a tribute to their mothers, intertwining the themes of
environmental care with the universal bond of maternal love.
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Annexure

Annexure referred in the answer of the Rajya Sabha Unstarred Question no. 1033 due for reply

on 13.02.2025 regarding “lllegal felling of trees”

The details of plantation taken by States/UTs under the 20-Point Programme in the last three

years

Sr. States/UTs Number of Seedlings planted(In lakhs)
No- Year 2021-22 | Year 2022-23 | Year 2023-24
1. | Andhra Pradesh 1015.18 403.47 521
2. | Arunachal Pradesh 11.38 39.11 0.13
3. | Assam 75.45 192.04 164.42
4. | Bihar 389 288.32 358.35
5. | Chhattisgarh 266.08 249.69 285.89
6. | Goa 1.09 2.28 1.11
7. | Gujarat 1592.55 1578.00 1450.9
8. | Haryana 204.38 189.45 174.03
9. | Himachal Pradesh 110.53 117.90 62.89
10.| Jharkhand 171.15 252.54 232.54
11.| Karnataka 251.04 303.90 276.67
12.| Kerala 29.3 16.14 18.35
13.| Madhya Pradesh 413.13 479.02 539.48
14.| Maharashtra 535.49 376.86 264.89
15.| Manipur 84.31 0.00 35.53
16.| Meghalaya 1.46 5.56 11.85
17.| Mizoram 70.84 11.15 51.11
18.| Nagaland 15.6 11.22 0.46
19.| Odisha 613.37 563.33 662.99
20.| Punjab 120.41 142.52 152.46
21.| Rajasthan 267.52 356.51 467.15
22.| Sikkim 10.77 16.44 27.21
23.| Tamil Nadu 76.61 220.00 218.44
24.| Telangana 2013.60 2027.03 1807.08
25.| Tripura 67.08 71.48 85.82
26.| Uttarakhand 262.81 235.95 234.02
27.| Uttar Pradesh 3051.81 3549.48 3615.98
28.| West Bengal 0.00 174.13 114.23
29.| A & N islands 10.46 16.19 15.41
30.| Chandigarh 1.19 3.25 2.26
31.| D & N Haveli & Daman & Diu 0.00 0.00 11.38
32.| Delhi 34.95 50.52 25.92
33.| Jammu and Kashmir 137.20 161.04 180.42
34.| Ladakh 2.40 2.97
35.| Lakshadweep 0.00 0.03 0.11
36.| Puducherry 1.86 2.19 1.31
Total 11907.60 12109.14 12074.75
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